B Wren Answers
‘Separate Directoraie on Ayurveda, Unani
and Siddha

' 2396. SHR] KRISHAN LAL SHARMA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that GCovern-
ment have been urged to set up an inde-
pendent directorate for Ayurveda, Unani
and Siddha systems of medicines; and

(bj if so, what action has been taken in
this regard ?

THE MINISTER OF STATE IN THE
"MINISTRY OF HEALTH AND FAMI
‘LY WELFARE (SHRIMATI D. K.
“THARA DEVI SIDDHARTHA) (a)
and (b) A supgestion to this effect has
been recently received. A number of
organisations already exist for the Deve-
lopment of Indian Systems of Medicine.
Therefore, no immediate action for
ting up 5 Directorafe is called for.

Notice against the activities of N.E.H.M.

2397 : SHRI JAGANNATH SINGH :
Will the

FAMILY WELFARE be pleased to state :

(a) whether the Hon’ble High Court of
Allahabad in its interim judgement dated
the 9th May, 1992 in a Writ Petition has
restrained the Ministry of Health and
Family Welfare from interfering in the
working of N.E.H M. of India, Janak Puri,
New Delhi regarding promotion develop-
ment and research of the new fifth medical
science Electropathy;

r(b) whether the Director, Health Ser-
vices, Delhi Administration has issued any
Public Notice on the 9th July, 1992 against
the activities of the N.EH.M. of India,
New Delhi;

(c) if sa, whether it is mot a violation
of the Orders of the Hon'ble High Court
of Allahabad dated the 29th QOctober, 1991
and 25th May, 1992;

(d) whether the Director, Health Ser-
vices, Declhi Administration consulted the
Ministry. of Health and Family Welfare
before issuing this Notice; and

set- |
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F and Family Weélfare from interfering
L N.EHM. of India’s working for promo-
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(e) if not, what action has been taken
by Government against the officer for humi-
liating an organisation which has been
functioning for the last many years?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

. WELFARE (SHRIMATI D. K. THARA

DEVI SIDDHARTHA) : (a) The Allaha-
bad High Court vide their order dated

29.5-92 restrained the Ministry of Health
in

tion, development and research in Elcctro-
pathy system of medlcine :

(b) to (¢) The Director, Health Servi-

| ces, Delhi Administration issued a Public

Notice on 9-7-92 to warn the public re-
garding vpractising  Blectropathy/Electro
Homoeopathy system of medicine by virtue

- of holding degrees/diploma awarded by the

institutions of this system of medicine, as
the FElectropathy/Electrohomoeopathy sys-
tem of medicine has not been recognised
by the Government of India or the Delhi
Administration. The matter is subjudice
and pending before the Delhi High Oonrt.
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Sirike by Medical Students

2398. SHRT CHATURANAN MISHRA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government's attention has
been drawn to a news-item which appear-
ed in “Jansatta™ Delhi dated 9th October,
1592 under headline “Medical Chhatro ki

Hartal Khatam”;

(b) if so, whether the names of six
students have been struck off for not de-
positing college fees;

(c) whether it js a fact that studeats pay
their fees but never receive the receipt; and

(d) if so, the steps taken to eaquire
and allow students to join college as they
had paid the fees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARA
DEVI SIDDHARTHA) : (a) Yes Sir.

(b) and (c¢) No, Sir. Only one,. studeﬁt P
who had not deposited the college fees wli .



